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Appointment of Committee to rc"iew 
growth in Dru~ Industry 

9776. SHRI PHOOL HAND VER-
MA: Will the Mini ter of CHEMlCALS 
AND ER TILIZ RS b plea ed to state: 

(a) whether it i a fact that paras 12 
and 13 of the new Drug Policy envisaged 
sub tantial investment by Indian Drug 
companies and free growth of formula-
tion activity and appointment of a rn-
mittee to r view their growth; 

(b) ba the ommittee been appointed 
and ha it r viewed th position, if Dot, 
the rea ons for the arne; and 

(c) whether Government propo e to 
give a free hand to 100 per cent Indian 
companies, especially techno rat oriented 
and tho e in backward area , if so, details 
of the cherne? 

THE MINISTER OF CHEMICALS 
AND F RTILlZERS (SHRI VASANT 
SATHE): (a) to (c) In paragraph 12 (xiii) 
of the Drug Policy. a review was envi ag-
ed after ne year of the announcement 
of the policy on whether Indian compan· 
ies will b allowed to expand formullltion 
capacities freely based on t:onsumption of 
indigenous buqk drugs. No Committee 
for tlli review wa envi aged. A review 
was done in 1979 and it was concluded 
that no change in the existing poliGY was 
t:alled for. 

Indian non-MRTP companies are free 
to register themselve -with-DGTD for 
additional capacity and this scheme does 
not provide for any restriction from the 
demand angle. 

Promotional avenues for Progra~ 
Admn. Cadre in A.I.R. and doordar5han. 

9777. SHRI RAJESH KUMAR 
SINGH; Will the Minister of INFOR .. 
MATION AND BROADCASTING be' 
plea ed to state : 

(a) what are the promotional avenues. 
if any, for the members of the Programme 
Admn. Cadre (PEX, ASD etc.) in AIR 
and Doordarshan ; 

(b) what are the highest /lowest grades/ 
de ignations in their promotional chan-
nels to which th y can reach; 

(C) do the Members of the Programme 
Admn. Cadre po se s any degree/diploma 
or pecial /addit ional qualifications relevant 
to the nature of their duties and for pro-
motion to the higber cadre; jf so, what 
arc the details thereof; and 

(d) whether taff members in other 
di ciplines in AIR/TV have similar/equi-
valent qualification as the taff in 
Programme Admn. Cadre? 
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THE DEPUTY MINISTER IN TH 
MINISTRY 0 INFORMA 10 AND 
BROADCA TING AND IN TH 
DEPARTMENT 0 PARLIAMENTARY 
AFFAIRS (SHRI MALLIKARJUN) : 
(a) The promotional avenue are as . 
under: 

(i) Programme xecutiv.: ' hey are 
eligible to be prompted as Assi-
tant Station Director. 

(ii) 

(iii) 

(iv) 

(v) 

A sistanl Station Director: They 
are eligible to be prompted a' 
Station Director (Ordinary 
Grade) . 

Station Direct r (Ordinary 
Grade) : They arc eligible to be 
prom ted a Station Director 
(Selection Grade)/Director Door-
darshan Kendra. 

Station Director (Seleclion 
Grade)/Director Doordarshan 
Kendra: They are eligible to be 
promoted as Deputy Director-
General. 

Deputy Director Gen~ral: They 
arc eligible to be promoted as 
Director-General. 

(vi) Additional Director-general: 
They are eligible to be promoted 
as Director-General. 

('b) A programme Executive can .. in 
course of timi, occupy the po t of DU'e -
tor-General also. 

(c) Recruitment Rules have pre cribed 
the qualifications essential if candidate 
have to be appointed on direcet recruit-
ment basis through Union Public Service 
Commis ion. Where promotion are to 
be made, duly con ' tituted Departmental 
Promotion Committde consider the 
eligible fficer in the zone and recom-
mend panels. 

(d) This doe not arise, since qualifi-
cations required vary from di cipiine to 
discipline. eparate recruitment rule 
have been prescribed a per the r ... }evant 
job requirement. 

romatic Complex and Petro-Chemical 
Complex at Barain 

~7. HR[ BHOGENDRA J A: 
Will the Miniiter of ENERGY be pleased 
to refer to reply given t Unstarred 
Que lion No. 245 on 22 ' cbr uary, 1983 
regarding Aromatics Complex and Petro-
Chemical complex at Barain and state: 

(a) whether proces ing of the proposal 
for Aromatic Complex and Petro-Chemi-
cal Complex at Barain has since been 
finalised; 

(b) if . 0, the details thereabout ; 

(c) if, nOl, any time-limit for finalisa-
tion ; and 

(d) what are the specific detail of the 
proposal '? 

THE MINISTER OF STATE fN THE 
DEPARTMENT Of P TROLEUM IN 
THE MINISTRY OF ENERGY (SHRf 
GARGI SHANKAR MlSHRA) : (a) to' 
(d) A letter of intint has ince beeD' 
issued (on 8th April, 1983) to the Bihar 

tate Industrial Development Corporation 
Limited for the manufacture of 6,000 
tonne per annum of Nylon Filament 
Yarn, preferably in a 'no industry district, 
in Bihar. Proposal for another petro-
chemical plant is under process. 

Additional DMT capacity for 
Bombay Dyeing 

9779. SHRI A. NEELALOHITHA-
DASAN NADAR : Will the Minister lor 
ENERGY be pleased to state: 

(a) whether it is correct that Bombay 
Dyeing is going in for a di mantled out-

f-date DMT Plant, which is contrary to 
Government 's new policy against pur-
cha e of second hand plants; and 

(b) whether it is correct that Govern-
ment have Jicen ing f additional DMT 
capacity in order to help Bombay Dyein& 
to overcome it losses in Textile strike 
in Bombay ? 

THE MINIST R OF STAT IN THE' 
DEPARTMENT 0 PETROLEUM IN 
THE MINISTRY 0 ENERGY ( HRI 




